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Names of persons who headed different
railway accident Enquiry Committees

7362. SHRI S. A. DORAI SEBAST-
IAN: Will the Minister of RAILWAYS
be pleased to state:

{(a) the names of persons who head-
ed the different Inquiry Committees
constituted to find out the causes of
Railway accidents during 1980-81 and
1981-82; 4

(b) the action taken on the recom-
mendations of these Inquiry Commit-
tees; and

(¢c) how many such Inquiry Com-
miftees are yet to submit their Re-
ports?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT A OF PARLIA-
MENTARY AFFAIRS (SHRI MALL{K.

,/ARJUN): (a) to (c). During 1980-81

and 1981-82 upto Februar¥, 1982, there
have been 2054 train accidents on the
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all Indian Government Railways.
Under the rules made under Section
84 of the Indian Railway Act, acci-
dents are normally inquired into either
by "the Commissioners of Railway
Safety or by Departmental Inquiry
Committees comprised of railway offi-
cials of different departments. The
leveI" ol a - Departmental Inquiry is
determined, by the nature of indivi-
dual accident concerned.

All these accidents have been in-
qulred into and suitable action initi-
ated on the accepted recommendations.

Compiling the names of the Mem-
bers of all the Inquiry Committceg as
also the action taken on the recom-
mendations made by them is a volum-
inous job and the labour involved in
detg so is not likely to be commen-
surate with the results likely to he
achieved.

Financial assistance sought by Poom-
puhar Shipping Corporation for pur-
chase of shipg from Bulgaria

7363. SHRI S. A. DORAI SEBAST-
JAN: Will the Minister of SHIPPING
AND TRANSPORT be pleased {o state:

(a) whether the Poompuhar Shipping
Corporation of Tamil Nadu had sought
financial assistance from the Shipping
Development Fund Committee in 1979
for buying three vessels from Bulgaria;

(b) if so, whether the financial assis-
tance hag been sanctioned;

(c) if not, whether iv was due to the
fact that the Tamil Nadu Government
backed out of the contract with Bul-
garia unilaterally; and

(d) the terms and conditions of the
Shipping Development Fundg Com-
mittee for sanctioning financial asist-
ance?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir.

(b) No, Sir. Since the deal for pur-
chase of the ships from Bulgaria was
ireated as closed by Government of
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Tmail Nadu, no flnancial assistance

wag sanctfoned.

(c) The Government of Tamil Nadu
treated the deal for purchase of Bul-
garian ships as closed pecause accord-
ing to them the Bulgarian Authorities
were demanding revision in the price
despite fheir "assurance that thers will
be no revision of price or re-negotia-
tion of the contract of 24th March,
1979,

(d) The Shipping Development Fund
Committee extends to Shipping Com-
panies financial assistance on the fol-
lowing terms and conditions: '

(i) the assisted shipping company
will pay interest (a) 8 per cent p.a.
However, if the shipping company
does not commit default in ferms
and conditions of loans as oprescrined
by the SDFC and makes payment on
or before the due date(s), a conces-
sional rate of 7.5 per cent pa. is
charged.. This rate of interest in
respect of ships built in Indian Ship-
yards is 6.75 per cent p.a.

(ii) the loanee shipping company
i required to vprovide adeguate
security so as to cover the 120 per
‘cent of the loan amount by way of
mortgaging of its existing fleet or
providing securities such as Bank
guarantees ete,

(iii) the loanee shipping company
is required to mainfain a debt equity
ratio of 6:1.

(iv) the loan in respect of dif-
ferent types of ships are repayable
in 14 to 17 years with a moratorium
of one to two years, as the case may
be. For second-hand ships, the re-
payment has to be made within
2/3rd of residual inccme tax life of
the vessel with one year moratorium;

(v) the loanee shipping company
is to be a company dealing exclu-
sively in the business of shipping;
and ‘

(vi) the assisted shipping company
is required to accept two nominees
of the SDFC on its Board of Direc-
tors.





